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(ii)

(iii)

Papers Laid

published in Notification No. G.S.
R. 80 in Gazette of India dated
the 11th January, 1969.

The Customs and Central Excise
Duties Export Drawback (General)
Second Amendment Rules, 1969,
published in Notification No. G.
S. R. 81 in Gazette of India
dated the 11th January, 1969.

The Customs and Central Excise
Duties Export Drawback (General)
Third Amendment Rules, 1969,
published in Notification No. G.
S. R. 82 in Gazette of India
dated the 11th January, 1969,

({iv) The Customs and Central Excise

—

v

Duties Export Drawback (General)
Fourth Amendment Rules, 1969,
published in Motification No. G.
S. R. 83 in Gazette of India dated
the 11th January, 1969,

The Customs and Central Excise
Duties Export Drawback (General)
Fifth Amendment Rules, 1969,
published in Notification No. G.
S. R, 199 in Gazette of India
dated the 1st February, 1969,

(vi) The Customs and Central Excise

(vii)

(viii)

(ix)

[Placed in Library.

Duties Export Drawback (General)
Sixth Amendment Rules, 1969,
published in Notification No.
G. S, R, 200 in Gazette of India
dated the 1st February, 1969,

The  Customs and Central
Excise Duties Export Drawback
(General)  Seventh Amendment
Rules, 1969, published in Notifica~
tion No. G. S. R. 239 in Gazette
of India dated the 8th February,
1969,

G. S. R. 241 published in
Gazette of India dated the B8th
February, 1969, containing

corrigendum to G. S. R. 83 dated
the 11th January, 1969,

G. S. R. 242 published in Gazette
of India dated the 8th February,
1969, containing corrigendum to
GSR 82 dated the 11th January,
1969.

See No. LT-88/69]

PHALGUNA $, 1890 (Saka)

(5) A copy each of
Notifications
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the following
under section 38 of the

Central Excises and Salt Act, 1944:

M

(i)

(iii)

(iv)

(v)

(vi)

| Placed in Library.

SCHEDULED

The Central Excise (Twenty
first Amendment) Ruies, 1968,
published in Notification No. G.
S. R. 2202 in Gazetter of India
dated the 21st December 1968.

The Central Excise (Twenty-
second Amendment) Riles, 1968,
published in Notification No.
G. S. R. 2217 in Gazette of India
dated the 28th December, 1968,

The Central Excise (Twenty-third
Amendment) Rules, 1968, publi-
shed in Notification No. G. S. R.
2218 in Gazette of India dated
the 28th December, 1968,

G. S. R. 20 published in Gazette
of India dated the 4th January,
1969, together with an explanatory
memorandum.

G. S. R. B6 published in Gazette
of India dated the 11th January,
1969, making certain amendment
to Notification No. G. S. R. 432
dated the 1st March, 1968, toge-
ther with an explanatory memo-
randum (Hindi and English versi-
ons).

The Central Excise (First Amend-
ment) Rules, 1969, published in
Notification MNo. G. S. R, 157
in Gazette of India dated the
25th January, 1969,

See No. LT-89/69)

12,26 hours.

CASTES AND

SCHEDULED TRIBES ORDERS

(AMENDMENT) BILL

EXTENSION OF TIME FOR PRESENTATION

OF REPORT OF JOINT COMMITTEE

SHRI DEORAO PATIL (Yeotmal):

Sir, T beg to move :

“That this House do extend the time
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appointed for the presentation of
the Report of the Joint Committee
on the Bill to provide for the inclu-
sion in, and the exclusion from, the
lists of Scheduled Castes and Sche-
duled Tribes, of certain castes and
tribes for the readjustment of repre-
sentation, and re-delimitation of
parliamentary and assembly consti-
tuencies in so far as such readjust-
ment and re-delimitation are neces-
sitated by such inclusion or exclusion
and for matters connected therewith
up to the 29th August, 1969."

it sirw fagrdt arondd (germge):
seqer wgred, & s wgat g ag
AT FAT AGEAT AT G| 29 IR
aF QWG TG AT FAT  ATATATAT £ ¢
T 92t £ frord stex sy =rfed

st YT afew . aenw wE)-
W, TH FTWT K TH FAS FT
FH A @ g, | gard § gHEay
Mfer i, foad  seT@-aTs-EmTE
FHTTT T | AT JWw W A
grm, safay emea % W Zew fear
g, arfe are-arT 7 T3 9

ol o s (gfim-aat) -
AU WElEW, UF G ¥ qg WAAT
SaTEE FHEN & 919 &, e fEe 6 Wy
T (W AT AT @ & | g9 99
& gim 9, 78 fod g2 & g
Seg AT 9TfEy, FUifE fawr wael a1
a7 ag feiE @, ¥ aga wEeaqw &,
gq far od gAg fagrad &7 @@
a8t g wfed

oY 3o fao wpw (framayy) :
G AERT, FH AU THFEAHC WY
Fae =iy e gw faramr dam &w &<
%y § | oY gEE Fatyat §, 59 g
Fafes §, WA T AR
Fafeal & orgw Tea-wsa @@ ATEN
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a1 T A oy Agl fAwear | 2w
%Y gTed *1 2@y g, fomar samar &
W FT gFa § g e =ifgy 1 %

saTET g9 AE ;A1 9fEd

MR. SPEAKER: They will try to finish
it as quickly as possible. Now the
question is :

“That this House do extend the
time appointed for the presentation
of the Report of the Joint Committee
on the Bill to provide for the
inclusion in, and the exclusion from,
the lists of Scheduled Castes and
Scheduled Tribes, of certain casles
and tribes, for the readjustment of
representation, and redelimitation of
parliamentary and assembly consti-
tuencies in so far as such readjustment
and re-delimitation arec necessitated
by such inclusion or exclusion and
for matters connected therewith, up-
to the 29th August, 1969.”"

The motion was adupted.

12.29 hrs,

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—Contd.

MR. SPEAKER: The House will now
take up further consideration of the
Motion of Thanks on the President’s
Address. Out of the fifteen hours allotted
by the Business Advisory Committee, six
hours have already been taken. We will
continue the discussion today and
tomorrow. The Prime Minister will reply
on Wednesday morning. Now Shri
Yogendra Sharma will continue his
speech.

s ayiex Tt (IqEaE) ;s
ey, g 99 fam fATmsw ¥
fo gak T & ot anfuw faawar ag
W &, "rewerfas fagwer @ @ 2,
gty faowar a7 @r g, @ @@dr g
fargwrar ® A 9 gw weifaw feawan



